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AUTHORITATIVE ENGLISH TEXT

Bill No. 22 of 2010

THE HIMACHAL PRADESH MOTOR VEHICLES TAXA-
TION (AMENDMENT) BILL, 2010

(As INTRODUCED IN THE LEGISLATIVE ASSEMBLY)

A

BILL

further to amend the Himachal Pradesh Motor \ehicles Taxation Act,
1972 (Act No.4 of 1973).

Be it enacted by the Legislativessembly of Himachal Pradesh in
the Sixty-firstYear of the Republic of India as follows:—

Short title. 1. ThisAct may be called the Himachal Pradesh Md#driclesTaxa-
tion (Amendmentict, 2010.

Amendment 2. In section 16 of the Himachal Pradesh M&ehiclesTaxation

o section act, 1972, in sub-section (2), for the words, signs and figure “or where
the vehicle is plied without a permit or in contravention of the conditions
of the permit or a personal vehicle is used as a transport vehicle for hire
or reward, any officer authorized under sub-section (1), may", the words,
signs and figure “any 6€er authorized under sub-section (1), ay

order in writing", shall be substituted.
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STATEMENT OFOBJECTSAND REASONS

Sub-section (2) of section 16 of the Himachal Pradesh NetfoiclesTaxationAct,
1972, provides for seizure of such motor vehicles which are plied without payment of tax due
or where the vehicle is plied without a permit or in contravention of the conditions of the permits
or a personal vehicle is used as a transport vehicle for hire or reward. While considering the
constitutional validity of sub-section (2) of the saict, in CWPNo. 418/2007 titled as
Manmohan Bedi Vs State of Himachal Pradesh. The Hon’ble High Court struck down some
portion of sub-section (2) which is considered beyond the legislative powers of the State and
inconsistent with the CentrAtt. Now; in order to make the provision of sub-section (2) of
section 16 of thAct ibid in consonance with section 1925Athe MotorVehiclesAct, 1988,
it is considered essential to amend section 16 accordirigé/has necessitated amendments
in theAct ibid.

This Bill seeks to achieve the aforesaid objectives.

MAHENDER SINGH THAKUR,
Minister-in-Charge.

DHARAMSHALA:
The , 2010
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FINANCIAL MEMORANDUM

Provision of the Bill if enacted, will result some loss of revenue to the Sate
Exchequer which cannot be quantified.

MEMORANDUM REGARDING DELEGATED LEGISLATION

—NIL—

RECOMMENDA TIONS OF THE GOVERNOR UNDER ARTICLE 207 OF THE
CONSTITUTION OF INDIA.

(Transport Department file NP T-E(3)12/2007.

The GoverngrHimachal Pradesh, having been informed of the subject matter of the
Himachal Pradesh Mot&ehiclesTaxation(Amendmenk Bill, 2010, recommends, under ar
ticle 207 of the Constitution of India, the introduction and consideration of the said Bill in the
Sate Legislativé\ssembly



